2039 Demands for
supplementary Grants

of March, 1988, in respect of
‘Other Capital QOutlay of the Ministry
of Irrigation and Power'.”

Demanp No. 125—Carrrar  OuTiAy orF
THE MINISTRY OF RERABILITATION

“That a supplementary sum not
exceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1958, in respect of
‘Capital Outlay of the Ministry of
Rehabilitation'.”

Demanod No. 126—Carrrar OuTLAY OF
THE MINISTRY OF STEXL, MINES AND
FurL

“That a supplementary sum not
exceeding Rs. 1,000 be granted to the
President to defray the charges which
will come 1mn course of payment
during the year ending the 3ist day
of March, 1958, in respect of
‘Capital Outlay of the Mistry of
Steel, Mines and Fuel'.”

Demanp No 127—Carirar OUTLAY ON
INDIAN POSTS AND TELEGRAPHS (NOT
MET FROM REVENUE)

“That a supplementary sum not
exceeding Rs. 1,00,00,000 be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1958, in respect of
‘Capital Outlay on Indian Posts and
Telegraphs (Not met from Revenue)’.”

Drmanp No. 130—CArrrar OuTLAY ON
Roans

“That a supplementary sum not
exceeding Rs. 1,50,00,000 be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1958, in respect of
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Procedure (Amendment)
an

‘Capital Outiay on Roadse’.”

COMMITTEE ON PRIVATE MEM-.
BERS' BILLS AND RESOLU-
TIONS

FOURTXENTR REPORT

Shri Pramathanath Banerjee (Con-
tai): Sir, I beg to move:

“That this House agrees with
the Fourteenth Report of the
Committee on Private Members’
Bills and Kesolutions presented to
the House on the 20th February,
1958.”

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Fourteenth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 20th February,
1958

The motwon was adopted

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*

Shri Naldurgker (Osmanabad):
Sir, I beg to move for leave to mtro-
duce a Bill further to amend the Code
of Criminal Procedure, 1898.

Mr. Deputy-Speaker: The question

s

“That Jeave be granted to -
troduce a Bill further to amend
the Code of Crimmal Procedure,
1898 ”

The motion was adopted.

Shri Naldargker: Sir, I introduce
the BilL

*Published in the Guzette of India Extraordinary Part II-Section 2,

dated the 21st February, 1038 pp. 219- 220,





